Before the Appellate Tribunal for Electricity
(Appellate Jurisdiction)

APPEAL N0.131 of 2007

Dated: February 5, 2008

Present: Hon’ble Mr. Justice Anil Dev Singh, Chairperson
Hon’ble Mr. H.L. Bajaj, Technical Member

Chhattisgarh State Electricity Board
. Appellant (s)

Versus

G.R. Sponge & Power Ltd. & Anr.
... Respondent (s)

Counsel for the Appellant (s) : Mr. K. Gopal Choudary

Counsel for the Respondent () Mr. M.G. Ramachandran with
Mr. Anand K. Ganesan for CSERC

ORDER

It is not disputed on both sides that the Judgment rendered
by us in Appeal Nos. 164, 165 of 2006 & 32 of 2007, dated December 6,
2007, squarely applies to the instant appeal.

Accordingly, this appeal is disposed of in the light of the

decision rendered by us in Appeal Nos. 164, 165 of 2006 & 32 of 2007.

(H.L. Bajaj) (Anil Dev Singh)
Technical Member Chairperson

Surekha/sunita



